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The case was called emoul
several times, No one has
appeared for the applicant
We notice that even on the
when the
matter was fixed for hearing,
s,, on 26,.,9.1986, and 22,10,
1986, neither the applicant,
Jpor any ofhishepre Sﬁntativé
%byaJ present, t seems, there-
fore, that the applicant is not
interested in pursuing this
The application

last two occasions,
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application,
therefore, dismissed for
non=prosecution., There will

be no order as to costs.
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MEMBER(J) MEMBER(A)
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